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EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 61/2024/EZ

In The Matter of:
- Hitesh Sharma

.. Applicant
Versus

Sabyasachi Mullick Chowdhury & Ors.

... Respondents
AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 08 & 09, KOLKATA
MUNICIPAL CORPORATION.
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BEFORE THE' ﬁoﬁgLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 61 /2024 /EZ

In The Matter of:
Hitesh Sharma

... Applicant
Versus

Sabyasachi Mullick Chowdhury & Ors.

.. Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 08 & 09, KOLKATA
MUNICIPAL CORPORATION.

faith-Hindu, by occupation-service,

and presently posted as Executive
Engineer (Civil),

Building department, Borough- VII,
Corporation, having office at 5, S. N. Banerjee Road, K

hereby solemnly affirm and declare as follows:-

Kolkata Municipal
olkata: 700013, do

» Kolkata: 700013, Kolkata Municipal

am  well acquainted with the facts and
circumstances of the case and I have been du

sign and affirm this affidavit.

Corporation, and I

ly authorised to swear,




2. That this affidavit is filedq

. That Subsequent to the

.—.3 e
in compliance to the Solemn Order dated

14.08.2024, Passed by the Honblc National Green Tribunal, Eastern
Zone Bench, Kolkata,

Solemn Order passed by the Hon’ble Tribunal,
ve been undertaken by the Kolkata Municipal
rt dated 19.11.2024-

the following works hg

Corporation as per repo
(1)

Situated under Mouza Nimokpoktan, Dag no 268, JL. No-01 in
Wward no 57 under Borough VII, KMC.

(i)

ditional District Magistrate, (Land
South (24) Parganas, regarding the

der Mouza-Nimokpoktan (J.L. No. 1).
However, no résponse has been received to date.

(iii) It is to be stated that E & {4 department i

no 57, borough VI with estimated cost Rs 24,28,26,467.91/-,

the above scheme is under AMRUT 2.0 Provision and s in tender

process stage.

(iv)  That although no reply received from ADM (LR),

department regarding the demarcation of Ukil Bheri under

Mouza- Nimokpoktan (Dag no 268, J.L. No. 1) on 21.10.2024 vide

Rega, 14, ¥40/97
Yoo Gowj o i
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letters

n Wlth

Photocopies of the Report dated 19.11.2024 21 gely annexed
v

dated 01.12.2029 and 21.10.2024 are collecti

herewith and marked with the letter ‘R-1".

: al to file
4. That the deponent craves leave of this Hon’ble Tribun th
sSmoo
supplementary affidavit gg may be nececssary for the

adjudication of the instant original application.

S. That it is therefore respectfully prayed that Hon’ble Tribunal may pass

such order/orders as it deems fit ang proper Wterest of justice.

> Khhoae D
Identified by me e Samego K flo o, h—”'\

S ent)
WGt oo
For The K.M.C K-"\&'( '

I, the deponent within named state t,
the deponent above named on this

that the contents of this affidavit

{
A oo Ha Rare 2 flsu\
Deponent
Identified by me

, —
Iy, fBxyerar (G, &
. Engg.t)

Advocate

For The K.M.C 7/47/“ ) e L



Re: Original application no 61/

Mullick Chowdhury & LA. No. 28/2024 EZ
ey & LA, No. 28/2024/EZ

i

Mm-k'j, 7
— 5% -

2024/EZ & I.A No.28/22024/EZ Hitesh SahrmaVs Sabvasachi

This is in reference

to the order of Hon'ble Member Justice Mr Arun kumar Tyagi, and Judicial
Member Dr Saty

agopal Korlapati, Expart member dated 14.10.2024 .

Following inform

ation regarding Ukil Bherj (Under Mouza Nimokpoktan, Dag no 268, JL. no-01)
inw

ard no 57 under borough VII is given below.

1. As per the minutes of the

meeting of the Joint Committee constituted by the order dated
March 2022 of the Hon

‘ble Green Tribunal in OA No. 25/2016/EZ concerning the
aforementioned matter, a letter was forwarded vide ref no E&;H/200/2022-2.023 datefi
01.12.2022 to the ADM & LR, District South 24 Parganas, regarding the demarcation of Ukil

Bheri under Mouza-Nimokpoktan (J.L. No. 1). However, no response has been received to
date.

2. It is to be stated that E&H department. Undertaking a scheme namely “Rejuvenation of

waterbody named as Ukil Bheri in ward no 57, borough -VII” wi.th estimated cost

34,28,26,467.91/- , the above scheme is under AMRUT 2.0 provision and in tendering stage. '
3. Though no reply received from ADM & LR, District South 24 Parganas furth-er a let.ter was

forwarded to the ADM & LR department regarding the demarcation of Ukil Bheri under

Mouza-Nimokpoktan (Deg no 268, J.L. No. 1) on 21.10.24 vide ref no E&H/273/24-25. But no
response has been received to date.

< M
\-
A\ Mﬁ«}:\”‘ !
N AE(C)/E&H EEC)/E&H
SAE(C)/E&H Ex. Engineer / Civi,
E. & H. Deptt

K.M.C.
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THE KOLKATA MUNICIPAL CORPORATION oy Eaa— z
ENVIRONMENT & HERITAGE DEPARTMENT 3 . )

3R0 FLOOR, 48, MARKET STREET, KOLKATA-700 087

No:E&H/ 200/2022-2023 Date: 01.12.2022

From:

Executive Engincer (Civil)

Environment & Heritage Department,

Kolkata Municipal Corporation,

45, Market Street, 34 Floor, ’
Kolkata: 700 087

To:

ADM&LR

Dist.-South 24 Parganas.
Pin: 700027

Re: Demarcation & Geo-tagging of Ukil Bhari under Mouza-Nimokpoktan (J.L.-1)

Ward No.57 under Kolkata Municipal Corporation.
’4
7

Sir,

In connection with the above, minutes of the meeting of Joint Committee constituted
by the order dated 03.01.2022 of the Hon’ble National Green Tribunal in O.A.
No0.25/2016/EZ in the matter of Sabyasachi Mallick Chowdhury Vs. State -of West
Bengal & others held on 27.07.2022 wherein it was decided that with the help of
ADM&LR, Dist.-South 24 Parganas, KMC will demarcate Ukil Bheri boundary with

conciete pillars.

In this regard, you are requested to demarcate Ukil Bherj boundary to enable the KMC
to do the boundary with concrete pillars and necessary geo-tagging.

Thanking you,
Yours faithfully,

Q{ 7\7 W\W/ .

- (SCZ-., gfﬁgr C) ‘
K':n\-'ll;‘n'f;::rﬁ & Hzriego

oG
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Environment & He

ritage Department

The-Knlkam Municipal Corporation
3 Floor, 48, Marke Street

Kolkata - 700 087
\

No: E&H 7273/ 24-25

Date: 21/10/ 2024
Form,

Executive Engineer (Civil)

Environment & Heritage Department
Kolkata Municipal Corporation,

48. Market Street, 3% floor,

Kolkata: 700087

To
ADM & LR
Alipore

Dist: South 24 Parganas,
Kolkata: 700027

Re : Demarcation of Ukil Bheri under Mouza Nimokpoktan (Dag no 268, JL No-01) ward no 57
as per order of the Joint Committee constituted by the Hon'ble National Green Tribunal.

Respected Sir/Madam,

Regarding the above said matter and the minutes of the meeting of joint committee constituted by the
order dated 03.01.2022 of the Hon'ble National green Tribunal in O.A No.25 of 2016/EZ (Sabyasachi
Mallick Chowdhury Vs, State of West Bengal & others) held on 27.07.2022 at Conference Hall of
Environment Department, Govt. of West Bengal it has been decided that the KMC will demarcate Ukil
Bheri boundary with concrete pillars w

e going restoration of the Ukil Bheri it is
requisite to demarcate Ukil Bheri boundary on urgent basis.

In this context you are requested to p

rovide one detail plan showing the demarcation of the Ukil Bherj for
taking further course of action please.

Your cooperation in this regard is highly solicited.

hanking you.
O™

\
Executive Engineer (C)/E&H

Environment and Heéi!aﬂe Department
Ex. Engineer / C1v

E. & H. Deptt
K.M.C.

Copy Enclose: Minutes of Meeting of the Joint Committee.
Copyto .

1. DG/E&H)-- for kind information'please.
2. Dy. CE (E&H)- for kind information please.

Sf—
Executive En§ineer (CYE&H
Environment and Heritage Department




Appralsal of Detailed Project Reports of Varlous Projocts under AMRUT 2.0.

Proposed amount COST OF
SLNO | NAM TRANCHE OF N
Foruis | - seeron SWAP inSWAP COMPONENTS SUBMITTED IN DPR DPR REMARKS
(N CR) (IN CR)
ot () 1 Gi) | | o) i o -
lﬁe]uvcnallon of Water Body Named As 2 No. Jheel In Ward No. 127, Br-XV 09 pay lssue tender
(RS
Modified 1st 9.10 lﬁ)wmallon of Water Body Near 15/2/46A, Jheel Road, Bank Plot, (Sweet Land) 059 May issue tender
, | Kemaumc “":I"" B‘:’v Tranche Ward-92, Br-X _
uvena! .
o Re) ion of Water Bady Near 1/1, Dum Dum Road,ward-2, Br-l May tssue tender
|Rejuvenation of Water Body named As Ukll Bher),ward-57, Br-Vil 428 May lssue tender
Modified 2nd 3.00
Tranche ) of Water Body Named As Vikramgarh Jhecl, Ward-93, Br-X

State

Missio: Dirlec or
AMRUT,West Bengal

oy




BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.
61/2024/EZ

... Applicant

ullick Chowdhury & Ors.

... Respondents

AFFIDAVIT ON BEHALF OF THE
RESPONDENT NUMBER 08 & 09,
KOLKATA MUNICIPAL CORPORATION.

SIBOJYOTI CHAKRABARTI
Advocate
For The K.M.C
Email: subho.advocate@gmail.com
(M): 9007035534.




